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SHR1 K R. GANESH: 1 appreciate
the point the hon. Member has made as
also the sentiments he has expressed.

MR. SPEAKER: The question is:

“That the respective Supplementary
sums not exceeding the amounts shown in
the third column of the order paper be
granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of the following
demands entered in the sccond column
thereof : ~

Demands Nos. 24, 25, 35, 47, 54, 63, RO,
121, 124, 136, 137, 141
and 144 7

The motion woy adopied

11.10 hrs,
APPROPRIATION (NO, 4) BILL,* 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH): 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial year
1971-72.

MR. SPEAKER" The guestion is*

“That leave be granted to introduce
a Bill to authorise payment and appro-
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priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1971.72."

The motion was adopred.

, SHRI K, R, GANESH: I introducet the
Bill.

1 beg to movet:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1971-72 be taken into
consideration.”

MR. SPEAKER: The question is

“That the Bill to anthorise payment
and appropnation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1971-72 be taken into
consideration.™

The motion was adopted

MR. SPEAKER* [he question 15:

““That clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule. clause 1,
the Enacting Formula and the Tutle were
added 10 the Bill

SHRI K. R. GANESH: [ beg to move:
“That the Bill be passed.”

MR. SPt AKER: The question is:
““That the Bill be passed.”

The motion was adopted.
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